
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENOI 

AT HYDERABAD 

O.A.No.363/93 

BETWEEN; 

1, Y.Balaiah 

2. A.Kantthagiri 

A N D 

The Telecom District Manager, 
Krishnadevaraya Sedan, Anantapur. 

The Chief General Msnager, 
Telecommunications, A.P.Circl e, 
Sanchar Bhavan, Nampally Station 
Road, 1-lyderabad. 

The Director General, Telecom, 
Sanchar Bhayan, New Delhi. 

Date of Order: 246.1993 

.. Applicaits. 

.. Respordents 	1- 

* 

Counsel for the Applicants 	 Mr. Kr! shna Devan 

Counsel for the Respondaits 	 Mr. V .Bhimanna 

CORAM: 

HON'BIE SUEZ T.CHANDRASEKF{SZ4RA [EDDY; MEMBER (JUDL,) 

- 
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Order of the Single Member Bench delivered by 

l-Ionble Shri T.Chandrasekhara Redc%j, Metther(Judl.). 

This is an application filed under Section 

19 cd the Mministratjve Tribunals Act to direct the 

respondents to declare that the applicants are entitled 

to get the daily allowance for the period of trainigg 

obtained outside the beadquarters and pass(4üch other 

order or orders as may deem fit and pwper in the 

circumstances of the case. 

The facts flying rise to this O.A. in 

brief are as follows;- 

rst 
 

2. 	ThlicantJ 	working as Transmission 

Assiëtant , Carrier Station, Telephone Exchange, Guntakal, 

Anantapur District and the Second applicant was working 

as Phone Inspector, Oharmavaram Telephone exchange, 

AnantapurlListrict. The applicants were deputed to 

undergo training in RTI'C Trivgndrrn from 18.3. i4i to 

29.11.1991 as per the orders of the 1st respondent dated 

27.1.1991. The respondents have paid only Travelling 

Allowance to the applicants for performing journey to 

Trivendram where the applicants, underwent the said 

training. The applicants were not paid Daily Allowance 

during the period of training. The applicants themselves 

_4borne all the expenses at Trive.ndram during the period  

/ of training. The applicants have filed this OA for the 

relief as already indicated above. 
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Today ve have heard Mr.Krishna Davan, 

Advocate for the applicatt and Mr V.Bhirnanna, Standing 

Counsel for the respondents. 

Admi±:tedly the applicants had to undergo 

the said training in pursuance of the proceedings dated 

27-1-1991. The fact that the applicants herein had 
at 

completed trainingfirivanaram in pursuance of the said 

orders of the respondents is not in dispute in this O.A. 

Admittedly while undergoing the said training 

the applicants should have spent some amount towards 

boarding and lodging charges. For all purposes it has 

got to be taken that the applicants were "outside the 

headwuarters on official duty while undergoing the said 

training." So, as the applicants had been on official 

duty outside the headquarters, it will be fit and proper 

to direct the respondents to pay the applicants the D.A. 

to which they are entitled in accordance with the rules. 

5. 	 Apart from what we have stated above/the 

Ernakulam Bench of C.A.T. in similar matters4had• held that 

the applicants therein ( Bench had decided batch of O.As, 

O.A.548/91 and 567/91 on 9-8-91 ) were entitled to get 

DA during the period of their training for appointment to 

the higher post of Assistant Superintendent of Telegraph, 

Traffic and the respondents were directed to draw and 

reimburse the said amount to the applicants for the said 

period of training . .)he facts of this OA and the facts 

of the OAs before the Ernakularn Bench are identical and 

same./ So, it will be reasonable to wllow the appliants m 
e-ve to draw the DA that they are entitled in accordance 

with rules and reguletinns, for the period of trainj-t8 

they had undergone. 
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Hence, we direct the respondents to reimburse 

the applicants the daily allowanc4for which they are 

entitled in accordance with the rules for the period of 

training from 18-3-91 to 29-11-91 they underwent at 

Trivendram. If any payments had already been made, 

the same shall, be deducted from out of the amount that 

is payable to them in pursuance of this order of this 

Tribunal. This order shall be implemented within three 

months from the date of connunication of the same. 

With the above directtons, the OA is allowed 

accordingly, leaving the parties to bear their own costs. 

T - 	a 

(T . CHANRASEKHARA REDDY) 
Member(Judl.) 

\ 
Dated:24th Junea 1993 Dy. cg±strarçjjdl4 

(Dictated in Open Court) 

Ccpy 
1 • 	liii Tolocom Dis Lrict Managor, !r ishnad3varayA Sadan, 

nantapur. 

The Chie? General Manager, TelecGmmunications, A.P. 
Cir1i, Sarichar Bhavan, Nampally Station;oad,Hyd. 

Thu Dirochor Gun8ral, Tolecon, Sonchar flh3van, NLJU-
Du 1 hi. 

On& copy to Sr-. Kriahnu Duuan, oluocatu, [.1T, I Iyu. 

S. 'Inu,  cJpy to Sri. V.Bhirnanns, Addi. C5C, Gr'\T, 1yd. 

s; 9ria sparo copy. 

(1-, sfl1/- 
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IN THE CENTRAL ADMINISTRATIVE TRThUNAL 
. 	 HYDERABAD BENCH AT HYDERABAD. 

* 

THE - HON' BLE MI JUST ICE V .NEErJAbPI RAO. - 
VICE CHAIRMAN 

ND 

THE .HON'BLE NR.\k.BALASUBRAMANIAN 
( 	MENBER(ALZ'4N) 

•4D 

THE HON'BLE 11R.T.CHANDRASEEJ-{AR 
REDDY : MLMBER(JUDL) 

DATED: 	L / -1993 

* ozR/Juñzqr  
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O • A. No. 

(WT t 

A4itted and Interim directions 

isAued.  
arThwed. 

Dis4sed of with directions 

'bis4ssed as withdrawn. 

Disnd\ssed 

for default. 

Orderd/Rejcted. 

__Ncorder as to costs. 
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